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ORDER

Per Dr. B. R. R. Kumar, Accountant Member:

The present appeal has been filed by the assessee against
the order of the Id. CIT(A)-9, New Delhi dated 31.01.2017.

2. The Id. CIT (A) has dismissed the appeal filed by the
assessee on 05.04.2016 in /imine on the grounds that the
appeal was required to be filed in electronic form by 15.06.2016
whereas the assessee has filed appeal manually in a paper
form. Since, it is a matter of technical default and the assessee
has not been provided any opportunity before dismissing the
appeal, the matter is being send back to the file of the Id. CIT
(A) with directions to the assessee to file appeal before the Id.
CIT (A) in an electronic form along with the reasons explaining

for not filing the appeal in electronic form which the Id. CIT (A)
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shall take on record and adjudicate on merits as per the

provisions of the Act.

3. In the result, the appeal of the assessee is allowed.
(Order Pronounced in the Open Court on 02/09/2019).

Sd/- Sd/-

(Amit Shukla) (Dr. B. R. R. Kumar)
Judicial Member Accountant Member
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